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THE CONTINGENCY FUND OF INDIA (AMhNDMhNT)
ACT 1972

" NO. 10 OF 1972

~

of India as follows:—

“An Act rurther to amend\the Contingency Funi ot India Act; 19 505,

BE it :enacted. by Parliarent in, Ithe\Twentyatthd Ye&n of: the Repubhc ;

- 1. (1) This Act'may be cal ed the: Contmgency Fund:of India «(Amend:

) 1t shall be deemed to h've come 1nto force on’ the 9th day of
" February, 1972.

2. Tosection 2 of the Contingéncy Pund 6f Thdial Act; 19507 (hereinafter

namely R

‘Prov1ded that durmg the‘ per1od begmmng on the ch day of,

February, 1972 and ending on

e 30th day of April, 1972, this section
-:shall have effect subject -to the :

odification that for/the words.*thirty

49 0f 1950.
i .:’ehez:’fol']:éwi-mga'@réviS‘O%':‘.Shalkﬁ‘Ibe.‘*a‘ddeﬂ. LAnE e

crores of rupees”’, the words “one hundred crores of rupees”. shall be .

: substltuted ’

3. () The Contmgency Fund of I :'d1a (Amendment) Ordmance, ]912 1- Q_jﬁ;igvz,

is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
under the principal Act, as amended by the said Ordinance, shall be deem-

~ ed to have been done or taken under the principal Act as amended by

this Act.
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